
RATIFIED MINUTES OF MEETING No.25l16 OF NORMS COMMITTEE-I (DES-I SrCtIOm uBlO
oN 15.03.2016

Please Note

(D In certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes, in running
serial orders. The concerned firm may go though the same and respond accordingly.

(ii) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a reference in
NC decisions, has also been attached in the end. This may also be referred to by the concerned
firm and may be responded accordingly.

(iiD It is also informed that all applications/representations/reply to the Deficiency letters etc.
may be sent to Shri Darshan Singh, Additional DGFT and Chairman, NC-l or to Shri
Haradhan Das, FTDO, DES-I Section. Their email addresses are: darshan.singh@nic.in &
haradhan.das@nic.in/ncl.deft@nic.in. All {irms are also requested to mail/send their present
valid email addresses so that correspondences can be made through email only.

The meeting No. 25116 of the Norms Committee (NC-I) for the licensing year 2015-2016 was held on
15.03.2016 under the Chairmanship of Sh. Darshan Singh, Additional Director General of Foreign Trade to
consider the applications under Duty Exemption / Remission Schemes (Chapter-4) of Foreign Trade Policy
2015J020 / Handbook of Procedure Volume. The following Members of the Committee were present in
the meeting: -

Sl.No. Name of the representatives & their
Designation

Room No. Telephone No. Department

1 Sh K.K.Tiwari,IA 476 23062622 DHI,UB.

2. Sh.S.K.Jain,D.0. 428A 23063321

Extn.3318

23063166

DIPP,U.B.

Sh. Kan、va‖ nder Singh Sodhi,Asstt.

D汗。(MeCh)

736A 23063802

Extn.2459

DC(MSME),N.B.

4. Sh.Haradhan Das,FTDO 404 23061562

Ext.265

DGFT,U.B.

I -The Committee considered the individual cases of the aqenda of this meeting generated through the online
system qf NIC. The decisions taken thereon are as under:-
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i iofficer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the ,

1 ]said goods are required for petroleum operations vide letter dated20.06.2014, 
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, ,In this case essentiality certificate from Directorate General of Hydrocarbons, Ministry of Petroleum and I
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ILTD(FORMERLY BAKER
101L

匿麒
366074 Defer

Date:26.04.2016

Decision: The Committee noted that the firm has been asked to furnish a certificate from the duly authorized
officer of Directorate Ceneral of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the

l iSaid g00ds are required for petroleum operations宙 de le“ er dated 20.06.2014.

I iln this case essentiality certificate from Directorate General of Hydrocarbons, Ministry of Petroleum and

I iNatural Gas has not been furnished by the firm in r/o the above mentioned Advance Authorization. Reference
1l

i lin this regards has been made to TRU, Department of Revenue. Reply is awaited.
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lofficer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the 
I

lsaid goods are required for petroleum operations vide letter dated20.06.2014. 
I

lln this case essentiality certificate from Directorate General of Hydrocarbons, Ministry of Petroleum and 
I

iNatural Gas has not been furnished by the firm in r/o the above mentioned Advance Authorization. Reference I
l

lin this regards has been made to TRU, Department of Revenue. Reply is awaited. I
I

iCase is deferred to26.04.2016. 
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The Committee noted that the firm has surrendered the above mentioned AA No. 0310751272
to the RA and accordingly decided to close the case.

may take further necessary action accordingly.



~鶴
蹴0畑
"7周

膝∬欄Ittγ蹴欄
Case No.:3/7/80-ALC2/2014

~F観
~5/80‐ ALα側 41総

抑 “

螂

穣 鮮

…

澪

瀞

澁 蕊肩戸
ion: The Committee noted that the firm has been asked to furnish a certificate from the duly

officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the

that the said goods are required for petroleum operations vide letter dated20.06.2014.

In this case essentiality certificate from Directorate General of Hydrocarbons, Ministry of Petroleum and

atural Gas has not been furnished by the firm in r/o the above mentioned Advance Authorization.

Reference in this regards has been made to TRU, Department of Revenue. Reply is awaited. Case is

to 26.04.2016.

19.12.2015 has been sentto DHl on 22.12.2015

14

:

lζ

~~剛
鳳蕊蔦y―臨盟“

4∞
““
2B誰ち6劇洲6

fo".iiiorr if" Corn-itt* not"O tt',ut f,.rnt uppli*tl
I

lreminders 
dated 18.05.2015, D.O. letters dated 23.07.2015 and29.l2.20l5and latest reminder on I1.01.2016

lfor comments.

lcase is deferred to26.04.2016.

Lic.No/Date:0310788243

121.08.2014

蘊 戸
|

Name:BOTIL OIL No/Date:25/80-

INDIA PVT
TD(FORMERLY BAKER

F‖e 10386490
′AM14/

No.:2/10/80-ALC2ノ 2014 Name: No/Date:25/80-

町
F‖ e 10781699

15.05.2014

Decision: The Committee noted that the firm has not replied to deficiency (raised by DHI vide UO No.3
(3SyI4-TSW(B) dated 04.01.2016) letter sent to them on22.02.2016 through email and decided to send

lfinal reminder to the firm to furnish reply failing which has informed that firm's reply dated I 9. I I .2015 has
,been examined by them earlier but the firm has not replied to the DHI Deficiency letter dated 31.08.2015
and decided to send both the deficiency letters to the firm to furnish the requisite information at the earliest.
'Case is deferred to 26.04.2016.

&TOUBRO 5

No.:37/19/80¨

File File

Name:
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1y has been sentto MSME on 31.08.2015 followed by

red to 26.04.2016.

comments followed by reminder On 18.05.2015,23.06.2015,DO letter iom Chaimlan to JS,C&PC on

123.07.2015 and 29.12.2015 to exped■ e comments.

ICase is deferred to 26.04.2016.

Date:26.04.2016

custom duty with interest for EODC.
RA may take further necessary action accordingly.

Mcet No/Date:25/80‐

ALC2/2015

語蕊需
轟而死12 Defer

Date:26.04.2016

一―
IDeferred
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卜01/80/050/00443/AM15/ 剛 ]品
: The Committee noted that the firm has been asked to furnish a certificate from the duly

horized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the

t that the said goods are required for petroleum operations vide letter dated 20.06.2014.

In this case essentiality cetificate from Directorate General of Hydrocarbons, Ministry of Petroleum and

atural Gas has not been fumished by the firm in r/o the above mentioned Advance Authorization.
Reference in this regards has been made to TRU, Department of Revenue. Reply is awaited.
is defelTed to 26.04.2016.

ILic.No/Date:0510391611 1Defer

116.10.2014            :Date:26.04.2016
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The Committee noted that the firm's application has been sent to C&PC on 30.01.2015 for

No.:27/19/80‐ALC2/2014 Namci SPRAYTEC Mcet No/Datc:25/80-

LTD, ALC2/2015
15.03.2016

The Committee noted that the firm has not replied to the deficiency (raised by MSME vide their
Note No.30(193)/2014-ME dated 23.01.2015)letter sentto thc flm on 08.12.2015 and flnal reminder

22.02.2016 through email and decided to reject the case with direction to the firm to pay applicable
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Decision: The Committee noted that the firm has not replied to the DIPP deficiency letter sent to them on

has sought12.2015 followed by reminder dated 08.01.2016. However, NC further noted that the firm
time to furnish reply. Case is defened to 26.04.2016.

Decision: The Committee noted that the firm's reply dated 13.01.2016 has been sent to C&PC on

29.01.2016 for examination and comments. Case is deferred to26.04.2016.

Lic.No/Date:0710106920

10.11.2014

Decision: The Committee noted that the firm's reply dated 13.0 1.20 16 has been sent to MSME on

2l .01 .2016 for examination and comments. Case is deferred to 26.04.2016.

Party Name: Meet No/Date:25/80-

ALC2/2015
15.03.2016

Lic.No/Date:0510392133 IDefer 
…… …

IDate:26.04.2016

Decision: The Commiuee noted that the firm's application has been sent to C&PC on 15.01.2015 followed

by reminder dated 30.03.2015;25.06.2015; DO leffer from Chairman to JS, C&PC on23.07.2015 and

29.12.2015 for conlinents.

Case is deferred to 26 04 2016
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ALC2/2015
15.03.2016

Case No.:15/22ノ 80-
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霊潔F面而Mcet No/Date:25/80¨ALC2/2015

15.03.2016

Decision: The Commiuee noted that the firm's application has been sent to C&PC on 15.01.2015 followed

by reminder dated 30.03.2015; 25.06.2015; DO letter from Chairman to JS, C&PC on 23.07.2015 and

29.12.2015 for conllnents.

is defelTed to 26.04.2016.
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jCase No.:19122180- Paty Name:VITROMED区 lMeet No/Date:25180-

File

/80/050/00458/AM15/

No.:10/22/80‐ Name:STERICAT No/Date:25/80¨

PVT.LTD. 5

No.:11/25/80‐ Namei DYNAMATIC No/Date125/80-

File

/80/050/00611/AM15/



Lic No/Date:0510392134

25.11.2014

Case No.:23/22/80‐ Party Name: MOTHERSON
SUMISYSTEMS LTD.,

Mcet No/Date:25/80‐

ALC2/2015
15.03.2016

~1濶
…

露再朧蕊蔦蔦;
: The Committee noted that the firm's application has been sent to DRDO on 17.03.2015 followed

reminder on 28.07.2015; 11.09.2015;20.10.2015, 08.12.2015 and 11.01.2016 to expedite comments.
DRDO has informed that the application has been forwarded to Department of Expenditure, M/o

Finance for comments. Case is deferred to 26.04.2016.

Case No.:16/25/80‐

IPa=y Name:STERLITE
ITECHNOLOGIES LTD. 剛

|

: The Committee decided to ratifu the norms based upon written recommendation of DEIT vide UO

.17 (12)12015-IPHW dated22.02.2016(copy to be sent to RA and firm).

;RA may take action accordingly.

Case No.:18ノ 25/80¨

LC2/2015
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RLA File

:03/95/040/00798/AM15/
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: The Committee noted that the firm's application has been DHI on 07.03.2016 for

ination and comments. Case is deferred to26.04.2016.

iCase No. : 26 I 13 /80- ALC2/20 I 5 iParty Name : AZ AD

' IENGINEERING PRIVATEI LIMITEDI 鱚
獅~町

RLA Fllc

:09/24/040/00010/AM16/
いが聖彎0091006り841loj.9:.zors l* _

The Committee noted that the firm's reply dated 28.01.2016 does not contain the desired

,ffi;*,o,
Foreion Trade DeveloPment Officer

Direcforate General of Foreign Trade

Deoartment of Commerce
Udvos Bhawan, New Delhi

IHQ File

l:01/80/050/00276/AM16/

The Committee noted that the firm's application has been sent to C&PC on 15.01.2015 followed
reminder dated 30.03.2015; 25.06.2015; DO letter iom Chairlnan to JS, C&PC on 23.07.2015 and

12.2015 for comments.

is deferred to 26.04.2016.

1器品泥50Ю0504ハMly既 ち刷 :ν00382晨Mly

: The Committee noted that the firm's reply dated 30.07.2015 has been sent to C&PC on
5 and additional reply dated 30.09.2015 also sent to C&PC on 09.10.2015 followed by reminder

ll.01.2016 for colmments Case is deferrcd to 26 04.2016.

No。 :1/25/80-ALC2/2014

Party Name: L&T-MHPS
BOILERS PVT LTD



information and therefore decided to reject the case based upon the recommendation of DHI vide UO No, 3
182)/15‐ TSW(B)dated 15.02.2016 with direction to the fli11lto pay applicable custom duty with interest for

EODC.
RA may take further necessary action accordingly.

猫鞣
和
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ion: The Committee noted that the firm has not replied to the deficiency (raised by MSME on

15.11.2015) letter sent to them on 03.12.2015 and final reminder on 08.01.2016. However, the firm vide

dated 29.01 .20 l6 has sought time to furnish reply. Therefore, NC decided to await reply from the firm.
is deferred to 26.04.2016.

RLA File

:33/21/040/00008/AM16/

Lic.No/Date:3310030208 1Defer

122.06.2015 Date:26.04.2016

Case No.:17/13/80¨ Party Name: VEM
TECHNOLOGIES PVT LTD.

RLA File

:09/24/040/00103/AM16/

~F赫
続

ド
寝ぶぽζ脳Ⅷ m~「

躙

″馴OF電
鷲F~~

Decision: The Committee noted that the firm's reply dated 15.01.2016 has been sent to C&PC for
nation and conlments on 18.02.2016.Case is defelTed to 26.04.2016.
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1器鰍∵
Deferred

Defer
Date:26.04.2016

: The Committee noted that the firm's reply dated 09.01.2016 has been sent to MSME on
14.01.2016 for examination and comments. Case is defened to 26.04.2016.

1濶…
‐

HQ File :RLA File

36 :01/80/050/00272/AM16/   1:03/94/040/00237/AM16/

Decision: The Committee decided to ratifu the norms based upon written recommendation of DEIT vide UO

No.l1 (44)12015-IPHW dated l0-02.2016(copy to be sent to RA and frm).

RA may take action accordingly.

Lic.No/Date

15.07.2015

:0310797249  1
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File

1/80/050/00267/AM16/

The Committee noted that reminder through email dated 22.02.2016 has been issued to RA and

to send hard copies of the application to DGFT HQ for consideration of their case.
is defelTed to 26.04.2016.

No.:12/13/80‐ Name:MOTHERSON No/1Date:25/80‐

SYSTEMS LTD., 15

Name:DYNAMATIC

119/AM16/

No.:22/13/80-ALC2ノ2015 Party Name: APAR



1職危刷:OЮ0016ハM16/
The Committee noted that the firm's application has been sent C&PC on 15.03.2016 for

and comments. Case is deferred to 26.04.2016.

Lic.No/Datc:0610038194

17.07.2015:01/80/050/00281/AM16/

Party Name: MOTHERSON
SUMISYSTEMS LTD.,
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HQ File Lic.No/Date:0410160967 1Defer

:04/24/040/00131/AM16/

Decision: The Committee noted that the firm's reply dated23.02.2016 does not contain information to the
Point No.lof the deficiency (raised by DHI on 16.12.2015) letter sent to them on 08.01.2016 and decided to
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--I lDecision: The Committee noted that the firm has not replied to the deficiency (raised by DHI on

1 i14.12.2015) letter sent to them on 08.01.2016 followed by final reminder sent through email on 22.02.2016
I land decided to reject the case with direction to the firm to pay applicable custom duty with interest for

翻:01/80/050/00292/AM16/

RLA File
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Decision: The Committee noted that the firm's reply dated nil has been sent to MSME
examination and comments.
Case is deferred to 26.04.2016.

No.:15ノ 13/80‐ Mcet No/Date:25/80¨

ALC2/2015
15.03.2016

1勝ち淵υO∝ 76晨Ⅲα
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The Committee noted that the firm's additional reply dated03.l2.20l5 has been sent to C&PC on
12.2015 for examination and comments. Case is deferred to 26.04.2016.

No.:1/16/80‐ ALC2/2015 Name:GARDNER

ATE LIMITED,

,HQ File

:01/80/050/00287/AM16/ 猿力棚ν00388ハⅢα
~      

圏覇蕊蕊
The Committee noted that the firm and the RA were requested to forward hard copy of the

ion on 07.12.2015 followed by reminder on 11.01.2016 and22.02.2016 sent through email and
to issue another reminder to the RA and firm to send 4 sets of application for consideration of the

is deferred to 26.04.2016.
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IPaゥ Namα AZAD
IENGINEERING PRIVATE
ILIMITED

冊 鸞 鳳 戸
RLA File

:09/24/040/00399/AM16/

Decision: The Committee noted that the firm and the RA were requested to forward hard copy of the

lication on 07.12.2015 followed by reminder on 11.01.2016 and 22.02.2016 sent through email and

to issue another reminder to the RA and firm to send 4 sets of application for consideration of the

.Case is deferred to 26.04.2016.

‐~~ICaseNo。
:4ノ16/80-ALC2/2015

44[:i;::i:lillli:;;iliil;「

~~~~

Par"Name:AZAD
ENGINEERING PRIVATE
LIMITED 1器盤∵

臨 罵:
Decision: The Committee noted that the firm and the RA were requested to forward hard copy of the

application on 07.12.2015 followed by reminder on 11.01.2016 and 22.02.2016 sent through email and

to issue another reminder to the RA and firm to send 4 sets of application for consideration of the

case.Case is deferred to 26.04.2016. 」~冨赫
T孵 藉 蔦

した。No/DateЮ 910062719
451器轟児5α00290ハMlα

RLA File

:09/24/040/00400/AM16/   :13.10.2015

Decision: The Committee noted that the firm and the RA were requested to forward hard copy of the

ion on 07.12.2015 followed by reminder on 11.01.2016 and 22.02.2016 sent through email and

ided to issue another reminder to the RA and firm to send 4 sets of application for consideration of the

Case is dcfcrred to 26.04.2016.

Case No.:17/16/80¨
IALC2/2015
115.03.2016

Defer

Date:26.04.2016

Decision: The Committee noted that the firm's application has been sent to C&PC on 28.12.2015 for

ination and comments. Case is deferred 1o26.04.2016.

ICase No.:18/16/80‐― Meet No/Date125/80-

ALC2/2015

115.03.2016

Lic.No/Date:0510396072

30.10.2015

RLA File

01/80/050/00303/AM16/   1:05/24/040/00221/AM16/

Parり Name:
:AZAD ENGINEERING
IPRIVATE LIMITED

Mcet赫 う面
ALC2/2015
15.03.2016

RLA File

:09/24/040/00430/AM16/

Lic.No/Date:0910062807

30.102015

10

No/1Datei25/80-

15

No/Date:25/80‐

Thc Cominittee noted that the fl111l has infolllled vide letter dated 28.12.2015 that the above

AA has been obtained on repeat basis in terms of Para 4.72 (iv) of HBP 2015'2020 and decided

confirm from the RA whether the statement is correct. Case is deferred to 26.04.2016.

０８６

Ｎｏ・‥３／郷

No.:19/16/80-



町 1濶… 胃戸
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1嶽服:占″明肝:鵬肌夕LttrtfTl計」T鮒場1'.」:IP留:W富Ⅷ√肥
::ξ:l凛:慧温翼躍」:1景]:1::山

e RA and■1.1"send 4 sds of ttplic“ on br consmer灘 on Of tte

一

becision百五3c。蔦面ittegii轟 d that the irlln's apメ た試bn Was sentto DIPP on 07.03.2016 for examhabn

難鵠 服 誅 粗 為 懺 潤 :lT由
誌 わ DⅢ,NC“ d“db鋼 山 叩plicatim b DⅢ  b

Party Name: LARSEN & Meet No/Date:25/80‐ Status:
DeferredTOUBRO LIMITED lltt-cztzots

I

50
HQ File

:01/80/050/00451/AM16/
iru-a rite
l:$ / 9 s / 040 / 0062 t I AM,t 6 I

Lic.N99江赫
‐
匝

pl.12.2015

鐵 朧 椰 脚 鮮
脚 驚T肥脇I蠍麒 品∬脚 臨 剛 罵
.Case is deferred to 26.04.2016.

lve望 _N9Date:25/80¨
LC2/2015

IHQ File

l:01/80/050/00377/AM16/ :05/24/040/00385/AM16/
ILic.No/Date:0510396548

107.12.2015

IRLA File

卜05/24/04

iD;.i.i"*Jh" Co*ritt." d*id"d t;r"tify th.;"rilGa ,p* r"*rr*a"ti", of olPP ,id;lD N"t.

lNo. 12/21 l20l 6-TSW5 I dated I 5.03.20 I 6 as under:-
1. Net weights of export items at Sl. No. I (Condenser Coils) & 2 (Evaporator Coils) may be specified

as 95.674 MT & 141.759 MT respectively.
"(JOM" of export at Sl. No. 2 may be corrected as Nos. and accordingly quantities of export items
at S1. No. I &2 may be specified as 60,400 Nos. each.
Word "Relevant" may be prefixed with the descriptions of import items at Sl. No. I to 3 & 5 to 7.

Quantity of import item at Sl. No. 1 may be allowed as I .01 Kgs./Kg. content in the export products
at Sl. No. I as per SION C-l175.
Quantity of import item at Sl. No. 2 may be allowed 1.02 as Kgs./Kg. content in the export products
at Sl. No. I as per SION C-l175.
Quantity of import item at Sl. No. 3 may be allowed 1.02 as Kgs./Kg. content in the export products
at Sl. No. I taking clue from SION C-l175.

7 . Quantity of import item at Sl. No. 4 may be allowed up to 0.5 % of FOB value of exports at Sl. No.
I as per SION C-l 175.

8. Quantity of import item at Sl. No. 5 may be allowed as 1 0l Kgs./Kg. content in the export products
at Sl. No. 2 as per SION C-l 175.

2.

３

４

Quantity of import item at Sl. No. 6 may be allowed
at Sl. No.2 as per SION C-l175.
Quantity of import item at Sl. No. 7 may be allowed
at Sl. No. 2 taking clue from SION C-l175.

ll. Quantity of import item at Sl. No.8 may be allowed upto 0.5 % of FOB value of exports at Sl.
No. 2 as per SION C-l175

IRAmり tよemiernecessarya“ on accodhgり .

9.

10.

1.02 as Kgs./Kg. content in the export products

1.02 as Kgs./Kg. content in the export products

1     踏|

/19/80‐ALC2/20151  T翻

No。 :11/25/80‐

15.03.2016

521CaseNo.:9/25/80-ALC2/201511篤
〕6せ]Ifi1113vATE



LIMITED 一「15.03.2016

ision: The Committee noted that the firm's application was sent to
comments. However, as the case pertains to DHl, NC decided
Case is deferred to 26.04.2016.

:計 |けら1キ:α
0410161384 

臨 04.2016

DIPP on 07.03.2016 for examination
to send the application to DHI for

:01/80/050/00449/AM16/

Case No.:13/25/80- Mcet No/Date:25/80¨

ALC2/2015
15.03.2016

HQ File

:01/80/050/00453/AM16/

iD".i;il;; rt" e"..itt"i ,"t"d trt"t *," rt..'t applicatiln
iexamination and comments. Case is deferred to 26.04.2016.

has been sent to MSME on 07.03.2016 for
… … … … …

V―

|

ICase No.:16/25/80‐ALC2/2015

Decision: The Committee decided to ratiff the norms based upon recommendation of DIPP vide ID Note

12/21/2016-TSW/54 dated 15.03.2016 as under:‐

1.    Item of import shaH be``Prilne"only and import of``Secondary''and``】 Defectives''Inay not be

allowed.
Import item shall be ofrelevant grade and thickness as contained in the export products.

Word "Strip" may be deleted from the description of import item'

Quantity oiirpo.t item may be allowed as applied for i.e. 13780 Kgs. as 1.08 Kgs./Kg. content in

the export product as per SION C-2008.

RA may take further necessary action accordingly.

隔源琳蔦鷹蔦声
~
聞齋甲
繭げ

「

２

３

４

ICase No。 :10/25/80¨

IALC2/2015

―― Mcet No/Date:25/80‐

1鵬d
|

ALC2/2015
ILlMITED

Decision: 袖 e Committee noted that the flrln's application has been sent to E)HI on 07.03.2016 for

lexamination and comments.Case is deferred to 26.04.2016.

:The Committee noted that DIPP vide ID No.12/21/2016-TSW/56 dated 15.03.2016 has raised

in the firm's application as under and decided to send it to the firm to furnish reply:-

outer Diameter (oD), wall Thickness (wT) and length of PVC coated pipes.

Information in respect of Sl. No. 5 & I I of Standard Deficiency Format.

Detailed calculations for the quantity of PVC Compound, at Sl. No. 2, supported by coating

thicknesses in the export products and wastages claimed at each stage of manufacture.

is deferred to 26.04.2016.

:03/95/040/00668/AM16/ 匪蕊

冨
繭輌FttTツ ~

1器島児5υ00447Attα 猿危刷:OЮO∝ ?件Ytt    B為 6042創 6

:Status:
tDeferred

lFF霊
蕩菅面

File

60/AM16/

AND
PARTS PVT.LTD

File

聞 蕊 薦嗣 浙 薦語ハ↓蔦
15.03.2016

10161431

16.12.2015

１

２

３

Name:SULZER PUMPS



RLA File

:03/95/040/00742/AM16/

Lic.No/Date:0310801412

30.12.2015

Decision: The Committee noted that hard
send reminder to the firm and RA to
to 26.04.2016.

copy of the firm's application has not been

send 4 sets of application for consideration
received and decided
of the case. Case is

:01/80/050/00455/AM16/ Date:26.04.2016

: The Committee
ination and comments.

noted that the firm's application has been sent to C&PC on 15.03.2016 for
Case is deferred to26.04.2016.

ENGINEERING COMPANY
PRIVATE LIMITED,

As 1.10 Kgs./Kg. content in the export product at Sl. No.
As 1.05 Kgs./Kg. content in the export product at Sl. No.

IMcet No/Date:25/80-

1借″盤∵

59

Decision: The Committee decided to rati8i the norms based upon the recommendation of DIPP vide ID
Note No. |2/21/2016-TSW59 dated 15.03.2016 as under:-

L Word 'Relevant" may be prefixed with the description of import item and its quantity may be

allowed as under:

0
(五)

2. Total quantity of import item may be allowed as 975 MT.

IRA maytake m■ her necessary aclon accordingly.

ω   蕊戸瑶λttυ∞∞8晨mα  l冊鼎耐∝m%6
Decision: The Committee decided to rati0/ the norms based upon the recommendation of DHI representative

in the meeting as per SION C-1647.

RA may take further necessary action accordingly.

Party Name: ICEMCase No.:17/25/80¨ ALC2/2015

Lic.No/Date:0310801489

01.01.2016

Case No.:12/25/80‐ ALC2/2015 Party Name: BILFINGER
PLANT EQUIPMENTS
PRIVATE LIMITED,

Ψ …
而師財

|

戸 開
HQ File RLA File

:01/80/050/00443/AM16/ :05/24/040/00487/AM16/

1造袂
ta25/80…

115.03.2016

Lic.No/Date:0510397209

06.01.2016

lStatus:
IDeferred
i

I

F;r* -lDate:26.04.2016

臨 需認濡認∬i蠍肌服:."鵬Pn
has becn scnt to Cだ 貶PC on 07.03.2016 for

ω     彫瓢薦蕊薦¬悧鼎α"Ю“3136 Defer
Date:26.04.2016

noted that the firm and the RA were requested to forward hard copy of the師西粟高罵:The committee

13

No。 :19/25/80- Paty Name:INJECTOPLAST No/Date:25/80-

15 PVT.LTD

%Amα 開輛蕊蕊蔦二「
~「
諏雷画面万

File Flle

1/80/050/00457/AM16/

Mcet No/Date:25/80-

IALC2/2015
15.03.2016

No.:1/22/80‐ ALC2/2015 Name:DILIGENT SCM No/Date:25/80-

5



ication 22.02.2016 through email and decided to issue another reminder to the

of application for consideration of the case. Case is deferred to26.04.2016.

一
Ψ

Mcet No/Date:25/80-

ALC2/2015
15.03.2016

RLA Flle

:56/24/040/00048/AM16/

iion: The Committee decided to ratifo the norms based upon the recommendation of DIPP vide ID

No. 1212112016-TSW63 dated 15.03.2016 as under:-

l. Word "of relevant grade and thickness" may be suffixed with the description of import item and its

quantity may be allowed as 148.1 MT as 1.05 Kgs./Kg. content in the export product.

RA may take further necessary action accordingly.

ｄ

　

　

一

Ｖ０ｐｐＡ

∠
υ

Lic.No/Date:5610004798

13.01.2016

P15/25/80-ALC2/2面

Decision:

Note No.

l.
2.

Meet No/Date:25/80‐

ALC2/2015
15.03.2016

Status:
Approved

開図蕊而
~開
誦蕊蔦
~圏
辮“
Ю
""“

|

products at Sl. No. I as per SION C-l 175.

Quantity of import item at Sl. No. 2 may

products at Sl. No. I as per SION C-l175.
be allowed L02 as Kgs./Kg. content in the export

6. Quantity of import item at Sl. No. 3 may be allowed
No. I as per SION C-l175.

upto 0.5 % of FOB value of exports at Sl.

7. Quantity of import item at Sl. No. 4 may be allowed as 1.01 Kgs./Kg. content in the export

products at Sl. No.2 as per SION C-l175.

Quantity of import item at Sl. No. 5 may be allowed 1.02 as Kgs./Kg. content

products at Sl.No.2 as per SION C-1175.

9.  Quantity ofimport item at Sl.No.6 may be a1lowed upto O.5%ofFOB
No.2 as per SION C-1175

value ofexports at Sl.

RA may take further necessary action accordingly.

The Committee decided to ratiff the norms based upon the recommendation of DIPP vide ID

12121 1201 6-TSW/65 dated I 5.03.20 I 6 as under: -

Quantities of export items at Sl. No. I &2 may be specified as 120,800 Nos. each.

Net weights of export items at Sl. No. I (Condenser Coils) & 2 (Evaporator Coils) may be

corrected as 191.447 MT & 283.518 MT respectively.

Word "Relevant" may be prefixed with the descriptions of import items at Sl. No. 1,2, 4 & 5.

euantity of import item at Sl. No. I may be allowed as l.0l Kgs./Kg. content in the export

the export

Parり Name:MICRON
INSTRUMENTS PVT LTD

Mcet No/1Date:25/80-

ALC2/2015
15.03.2016~臨

薦図

Case No。 :6/25/80¨ ALC2/2015

Lic.No/Date105 10397310

115.01.2016

66

14

No.:20/25/80‐ Name:KIRAN No/Date:25/80-

MECHANICS
5.03.2016

The Committee noted that the firm's application was sent to DIPP on 07.03.2016 for examination

comments. However, as the case pertains to DHI, NC decided to send the application to DHI for
Case is deferred to 26.04.2016



DIPP vide ID Note No. l2l2ll20l6-TSW66 dated 15.03.2016 as under:-

I . Net weight of export product may be specified as 726.2 Kgs.
2. Quantity of import item may be allowed as 2977 .3 Kgs. as 4. l0 Kgs./Kg. content in export product

aftertaking 6oh recovery from scrap.

may take further necessary action accordingly.

「 FaseNo■
322/80‐ ALC220

[o".is"r, rr,. c"r.itt* ilt.J th"t th. f"r;d thr RA *ere *qr;Gd to ior*aia hard copy of the

lapplication 22.02.2016 through email and decided to issue another reminder to the RA and firm to send 4

lsets 
ofapplication for consideration ofthe case.

I

iCase is deferred to 26.04.2016.

Party Name: POLY lMeet No/Date:25180-
MEDICURE LTD.       IALC2/2015

Decision: The Committee noted that the firm's application has been sent to C&PC on 07.03.2016 for
ination and comments.

:ision: The Committee noted that the DHI representative present in the meeting has raised deficiency in
firm's application and decided to ask the firm to submit form Appendix 4E, duly filled in, (Calculation of

Export/Import items) to DGFT for consideration of their case.
Case is deferred to 26.04.2016.

HAR′

15 
群e出雷∫

Namc:HANNING No/Date:25/80-

INDIA P LTD

1器島児50Ю0413ハ Mlα 猿 ち刷 ,OЮ0262ハMlα 圏

INDIA

No。 :4/25/80‐ ALC2/2015

is defered to 26.04.2016.

No.:1/25/80‐ ALC2/2015 Name:UNITED No/Date:25/80-

T00LS LTD.,

No.:7/25/80‐ Name:ALSTOM No/Date:25/80-

5

The Committee noted that the firm's application has been sent to DEIT on 07.03.2016 for
and comments.

is deferred to 26.042016

15.03.2016



S.No.711

Committee noted that ttle inn's repし recdved through em浙 l has been sent tO DIPP On
15.03.2016 for examination and comments.

Case is deFencd t0 26 04 2016

Casc is deferred t0 26 04 2016

Decision: The Committee no,"
TSw/41-A / R dated 29.09.2015- The committee noted that the firm has submitted a copy ofthe EpCG licence
vide its reply datcd 16 11 2015 The Committee decided tO dcliberate nlrther on it

Case is defened to 26.04.2016.

Dedsion:The COmmiree noted that irm's ttv ani扇 っ
`11っ
nバ
“
.。 ●̂^_^_``^ハ 。nハ=去

「
=_===)een sent tO C&Pc On o9 12 2015 for

examination and cOmments

Decおbn:The COmmhee nOl,11江 ■m'S request datcd 22 06 2015 has becn sent Ю c&PC On 06 08 2015,
fo‖ owed by reminder on 23 10 2015 and ll o1 2016 to expeditc their cOmments and decided to remind cる

とPc
again to expedite comments.

Case No A/R‐ 93 M/s cas Tech
Engineering

(India)Pvt Ltd,
Faridabad

■lマ
「 N001/80/050/00575/AM13/DES I Licence No. &

date

Meeting No.25l16 KA「 No 0523/040/Oo447/AM13 0510345184

dt 07 02 2013Date:15032016
Request for revision ofnorms

;:----i'--------Decision: The

S.No.712

Case No A/R‐ 01 M/s  Decon  lndia

Plastics PЙ  Ltd,
Pune

Hマ「 No u1/80/050/00o09/AM15/DESI Lic No&date

Meeting No.25l I6 КA「 No 31/83/040/00231/AM14 3110o62832

dt 26 02 2014Date:15032016 Request for revision ofnonns

S.No.713

Case No A/R‐ 41 M/s. CICB Chemicon
Pvt. Ltd., Bangalore

HQF.No. 0 I /8 o/0 5 0lOOo t Oteu t +,O-pS. t Lic No&date

0710093506

dt 01 02 2013

Meeting No 25/16 RA F No07/24/040/00452/AMi3

Date: 15032016 Request for fixation ofnorms

S.No 714

Case No A7R-89 M/S     Freedom
Ophthalmic Pvt Ltd,

Hosur

HQF.No.0 l/80/050/0052s/AM I 5/DES.a Lic No&date

0410159832

dt 03 12 2014

Meeting No 25/16 RA F No04/24/040/00232/AM15

Datc:15032016 Request for amendment ofnornrs

Case is deferred to 26.04.2016.



S.No.715

Case No A/R‐ 90 M/s. Terumo Penpol

Ltd.,

HQF No 01/80/050/00073/AM16/DESI Lic No&datc

Meeting No.25116 RA F No5321/040/00002/AM 10 5310008377

dt 28 05 2009

Datc: 15032016 Request for fixation ofnorms

Decision: The Committee noted that firm's reply daled 02-01.2016 has been sent to C&PC on 06.01.2016 for
comments and decided to await comments.

Case is deferred to 26.04.2016.

D€cision: The committee noted that the firm's request dated ll.l2.2ol5 has been sent to ogr on zz.ot:oto
for cOmments

Case is deferred t0 26 04 2016

DecisiOn:The COnlnlittee noted that the

fOr cOmments

Case is deferred io 26 04 2016

S.No 718

fli‖ l's request dated 17 09 2015 has bccn sent tO DHI on 22 01 2016

Decision:TheCommifteenotedthatthefirm,s.equestdated3l.0820l5h'ffi
comments

Case is deferrcd lo 26 04 2016

S.No.719

Decision: The Committee decided to ratit/ the norms bas"d upon rhe reco..enaationJf Df pFliOel6
No 12/21/2016-TSW/169A/R dated 15 03 2016 as under■

l Net weights OfexportproⅢ ct may be speci

S No 716

CaseNo A R‐ 151 M/s     Micro‐Tech

CNC  Pvt  Ltd,
Hosur Tamll Nadu

HQF No 01/80/050/00207/AM13/DESI Lic No&date

Meeting No.25116 RA F No07/24/040/00096/AM 13 0710088933

dt 15 06 2012
Datc:15032016 Request for revision ofnorm

S.No.717

Case No A/R153 M/s. ISGEC Heavy
Engineering Ltd.,
Yamunnagar

HQF No 01/80/050/00102/AM16/DESI Lic No&date

Meeting No 25ノ 16 RA F No05ノ 23/040/00534/AM15 0510393476

dt 04 03 2015
Date:15032016 Request for revision of norm at import

item No.l.

Casc No A/R155 υヽs Transasla BiO

Medicals      Ltd,

4ヽumbal

HQF No 01/80/050/00489/AM15/DESI Lic No&date

Mceting No 25/16 RA F No03/95/040/00564/AM15 0310790197

dt 13 10 2014
Datc: 15032016 Request for fixation ofnorm

Case No A′R‐ 169 M/s. Prijai Hear
Exchangers Pvt. Ltd.,
Navi Mumbai

HQF No 01/80/050/00242/AM14/DESI Lic No&datc

Meeting No.25l16 RA F No 03795/040/00236/M14 0310741064

dt 10 07 2013
Date: 15032016 Request for fixation ofnorms



2' word "Relevant" may be prefixed with the description of import item at Sl. No.1 and its quantity maybe allowed as 25_0r Kgs. as r.0r Kgs./Kg. content in the expol products.3' word "Relevant" may be prefixed with-the descriptioo oii.port item at Sl. No.2 and its quantity maybe allowed as 2061.9 Kgs. 1.02 Kgs./Kg. content in the expoi products.

RA may take further necessary action accordingly.

Decision: The Committee noted that the firm's request dated 16.09.20r5 hur b".ffi
for comments.

Case is deferred to 26.04.2016.

Decision: The Committee noted that the
for comments.

Case is deferred to 26.04.2016.

fl1111's request dated 01.01.2016 has been sentto MSME on 07.03.2016

Decision:TheCommiffeenotedthatthefirm,srequestdatedl5.o2.2o16hasbeensenm
for comments.

Case is deferred to 26.04.2016.

Decision: The Committee noted that the
for comments.

Case is deferred to26.04.2016.

flrln's request datcd 15.02.2016 has been sentto C`とPC on 07.03.2016

SoNo。 720

Case No.A/R‐ 170 M/s. Prijai Heat
Exchangers Pvt. Ltd.,
NaviMumbai

HQF.No.01/80/050/00134/AM12/DES.I Lic.No.&date

0310622823

dt.23.03.2011

Meeting No 25/16 RA.F.No.03/95/040/01024/MlfT

Date:15.03.2016 Request for fixation of norms

SoNo.721

Case No.A/R‐ 171 M/s. Boysen India
Ltd., Utter Pradesh

HQF.No.01/80/050/00151/AM16/DES.I Lic.No&date

Mceting No.25/16 RA.FoNo.05/23/040/00H3/AM16 0510394692

dt.24.06.2015
Date:15.03.2016 Request for fixation of norms

SoNo。 722

Case No.A/R‐ 172 M/s. Poly Medicure
Ltd., New Delhi

HQF.No.01/80/050/00513/AM15/DES.I Lic.No.&date

Meeting No.25l16 RA.F.No.05/24/040/00359/AM15 0510391954

dt.12.11.2014
Datei 15.03.2016 Request for revision of norms

SoNo。 723

Case No.A/R-173 M/s. Poly Medicure
Ltd., New Delhi

HQF.No.01/80/050/00514/AM15/DES.I Lic.No.&date

Meeting No.25l16 RA.F.No.05/24/040/00367/ANl15 0510391973

dt.13.11.2014
Date:15.03.2016 Request for revision of norms



S.No 724

Case No A/R174 IWs. Poly Medicure
Ltd., New Delhi

HQF No 01/80/050/00507/AM15/DESI Lic No&date

Meeting No.25l16 RA F No05/24/040/00377/AM15 0510392135

dt25 11 2014
Datc: 15032016 Request for revision ofnorms

Decision: The Committee noted that the firm's request dated 15.02.2016 has been sent to C&PC on 07.03.2016
for comments.

Case is deferred to 26.04.2016.

S.No.725

Decision:TheCommitteedecidedtomodis/thenormsbasedffi
Note dated 15.03.2016 70 age of wastage on repeat basis ofAA No.0410160037 dated 14.01.2015 (copy to be
sentto RA and lllll)

RA may take action accOrdingly

S.No.726

DecisiOn:The cOmmi“ ee decided tO mOdi″ the nOnns based upon wnten recommendatiOn Of DHI宙 de U0
Note dated 15 03 2016%agcOfwastagcOnrcpeatbasisOfAANo0410160037dated 14012015(copy tO be

sent to RA and firm).
RA may takc actiOn accOrdingly

S.No 727

Decision: The Committee d""id"d to vide U0
Note No 3(52)泡 015-TSW(B)dated 15 03 2016(copytO be senttO RA and il‖

1)

RA may take actiOn accOrdingly

ホ***||ホ

Case No A/R-175 I\,r/s. Doosan Power

Systems India Plt.
Ltd., Chennai

HQF No 01/80/050/00552/AM15/DESI Lic No&date

Meeting No 25/16 RA F No04/24/040/00243/AM15 0410160036

dt 14 01 2015
Date: 15032016 Request for revision ofnorms

Case No A/R‐ 176 M/s. Doosan Power
Systems India Pvt.
Ltd., Chennai

HQF No 01/80/050/00554 AM 15/DESI Lic No&datc

Mccting No 25/16 RA F No04/24Ю 40/00242/AM15 0410160035

dt 14 01 2015
Date:15032016 Request for revision ofnorms

Case No A/R-177 IWs. Doosan Power
Systems India Pw.
Ltd., Chennai

HQF No 01/80Ю50/00553/AM15/DESI Lic No&date

0410160037

dt i4 01 2015

Mecting No 25/16 RA F No0424/040/00244ん へM15

Datc: 15032016 Request for revision ofnorms
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淋:W品胤躙鳳γ
d⑩舵・4 br Mも Dpam面"∝hdtt hd

O  PCr Linit Weight ofMissiOn cabinetinay be l■
cntiOncd as 373 kg.

●  Pcr unit weigh1 0fPOwer cabinetinay bc inentioned as 123 kg.

:  ::::lli∫ :[1:男 ll‖亀:II[1ぶ sCII∫1り:1:‖lillill∫ t::イ)ll:i‖「:f:・ scrap Whilc rccOnllnending
thc quantity ofilllport aHowcd.

・ユ:|:I猟 1鷺ぶ難l糧滝:暁F孟:【11∬iげJF農187oflttnsOfhpOnmaybeJbwcdOnn∝
・   Sno 73 and 76 ofitcins Ofilnportinay bc aHowed as pplied.

Govt of India
Ministry of Micro Small & Mediurn Enterprises

Office of the Development Comrrissioner
Mechanical Division

ot

Item Technical Characteristics / euality etc.

31.75 mm tthickness_7050‐ 丁7451′ AMs 4050-
ARAP00o46

38.l rnm Thickness-7050-丁 7451′ AMS 4050-
ARAP00o71

44.45 mm Thickness‐ 7050-T7451′ AMS 4050-
ARAPOoo67

50.8 mnl Thickness_7050-丁
7451′ AMS 4050-

ARAPOoo68

Item of lmport
S.No

285.10

1016.81

lmport allowed % wastage

1623732115.36

63.5 mnn tthickness_7050-丁
7451′ AMS 4050-

ARAPooo55

1.6 mm tthickness_2024ギ3 BARE(AMS―QQ― A‐
250/4)′ ARASOooo3

1.27 mm Thickness_2024-丁3 BARE(AMS_QQ―A―
250/4)′ ARASOooo2

12.7 rnm Thickness_7050‐ 丁7451′ AMS 4050-
ARAPOoo80

19.05 mm Thickness_7050-T7451′
AMs 4050-

ARAP00o81

25.4 mm Thickness_7050‐ T7451′ AMs 4050-
ARAPOoo40 2157.75

31.75 mm tthickness_7050-丁
7451′ AMS 4050-

ARAPOoo46

38.l mm Thickness_7050-丁
7451′ AMS 4050-

ARAPOoo71

437739

55

一,■―





シ
t

Item of import
S.No

Item Technical Characteristics / euality etc. lmport allowed % wastage

56
44.45 mm tthickness-7050-丁 7451′ AMS 4050-

ARAP00067 6564.57 110648

57
50.8 mm tthickness-7050-丁7451′ AMS 4050-

ARAP00068 642380 1028.90

58
57.15 rnm Thickness-7050-T7451′ AMS 4050-

ARAP00045 6333.94 1871.41

59
63 5 rnm Thickness-7050-丁7451′ AA/1S4050-

ARAP00055 306969 134835

60
69.85 mm tthickness-7050-T7451′ BMS7-323丁 YPE I

ARAP00083 311.03 1015.41

61
76.2 mm tthickness-7050-T7451′ BMs 71323 TYPEl―

ARAP00049 5905.12 154888

62
0.8128 mm tthickness-6061-T4BARE(AMS―

QQ―A―
250/11)′ ARAS00oo5 3575 206.90

63
1.27 mm tthickness-2024-丁 3 BARE(AMS‐QQ―A‐

250/4)′ ARAS00oo2 29.13 305.89

64
1.6 mm tthickness-7075丁 6 BARE(AMS‐QQ―A―

250/12)′ ARAS00oo8 56.71 48.98

65
1.6 mm Thickness-2024-T3BARE(AMS―

QQ―A‐
250/4)′ ARAS000o3 55.87 72.17

66
1.6 mm Thickness-6061-T4BARE(AMS―

QQ―A―
250/11)′ARASOooo7 19.00 42.70

67
1.8 mm tthickness_2024-丁 3 BARE(AMS― QQ― A―

250/4)′ ARAS00ool 93.82 59.56

68
2.032 mm Thickness‐ 7075-T6BARE(AMS‐ QQ―A―

250/12)′ARAS00oo9      .

2.032 rnm Thickness― AMS 5513′ ARSS00o19

186.52 19.97

69
43.08 557

、公心ざ
ら

This issLres with the approval of Director (ME).

名¬ぃ
(K.S.SOdhi)
AD(ME)
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Aqrle V"w. * A

が
SI No 帥rt PrOduct鰹榊 :

Par「 Mノt

per

Shipsot

1 439A4018-14 024

2 439A4018-13 0312

439A4018-24 0672

4 439A4018-4 0912

5 439A4018-20 0912

439A4018-63 0152

劃 |

439A4018-67 0336

439A4018-68 0256

J 439A40■ 8-64 0152
―

―

―

＝

439A4018-25

439A4018-79 1024

MissiOn Cabinot

rMetal and

CompOslte)

Pt no 148A7407-50

Pt no 148A7407-55

Pt no 148A7407-56

Pt n0 148A7407-57

439A4018-21 1468

439A4018-22

439A4019-18 0196

14 439A4019-40

コ 439A4019-lo8 32872

J 439A4019-164 9392

到
―
―
―
に

439A4019_59 1176

―

―

「 [
439A4019_167 16476

・９

一
　

２。

コ
ー
ー
ー
↓

L439A4019-168 16476
―
―
ト
ー
Ｌ

439A4019-1■ 11032

439A4019-12 11032

439A4019-173 219744

439A4019-176

439A4019-62 10792

２５

一

２６

一

２７

439A4019-54 41.8544

439A4019-171 1235

439A4019-172 123652

２９

一
３０

0504
439A4019-36 0784
1 439A4018-168 0504

_1‐

439A4019-35





SI No Export Product
lndividual Part

Nos required to
man ufacture

Part lA/t

per

Shipset

1

―

―

―

―

―

―

―

ト

ー

ト

ー

Ｌ

Ｉ

‐

Γ

Ｉ

卜

‐

卜

‐

Ｌ

‐

‐

Mission Cabinet

(Metallic)

Pt n0 148A7407-59

439A4018-65

2 439A4018-77

3 439A4018-8

439A4019-19 112

5 439A4019-20

6 439A4019-27 153

439A4019-102

439A4019-77 312

9 439A40■ 9-23 801658

39A4019-174 153868

439A4019-91

439A4019-21 1266408

139A4019-lo6 707135

439A40」 9-22

439A4019-29 2145

139A4019-25 13585

}39A4019-39 1396395

Power Cabinet

(Metal and

CompOJte)   Pt
No 439A4014-フ   Pt

No 439A4014-8

439A4011-2 0532
439A4011-47 0056

3 439A4011-4
4 439A4011-3

439A4012-88 296
439A401228 028
439A4012-49

439A4012-76

439A4012-15

439A4012-87 294
8 439A4012-14 628
9 439A4012-62

439A4012-7 4844
439A4012-55

439A4012-58 1648
439A4012-60 518

)キ

`、

|卜

もヽ

～ 2´
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Govemment of India

Ministry of Comrnunications and Information J'echnology

Sub: Ratification of norms in
No.0310791732 datcd 5' 4松〕単むヽ偽 M/s. Sterlite Technologies Ltd. Dadra &
Nagar Haveli. i dTB 

-Jf,.t'' 
....1;1.1.-iiii.ll:'.{:''

\ "iJi'-'i.',.,,*.P""

Rererence ncer\o,=)i#. 6t;,r,ro,uuo*1s/DES-vl 872 dated 27.o2.2ots vide which
conments of this Depart"Knt have been sought on the above mentioned application of M/s.
Sterlite Technologies Ltd. Dadra & Nagar Haveli for export of "Fibre Optical unarmoured cable ".

2. The FOB value of export is Rs.95,457,8i0.00 (US$ 1,594,950.88) and CIF value of
import is Rs 80,955,543.08 (US$ 1,330,413.20).

3. The application has been examined in the Department of Information Technology from
technical angle. The import items are required for manufacturing the export product. This
Department recommends ratification of norms of advance authorization as per enclosed
Annexure'A'.

イタい` 6

ghri Haradhan Das,FTD03 0/o DGFTぅ
Udvog Bhavan3 Ncw Delhi

DIT U.〇 .No.17(12)/2015¨ IPHW datcd 22.2.2016

f%>
(Asha Nangia)

Director

Department of iOS and lnfOrmation Technology

CGO Complex
１

■

ヽ

ヽ

、

、

. (Vol.1) in respect of Advance Authorization
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ANNEXURE'A'

SoNo。 . Import item Net
requirement
per unit

Wastage
allorvetl

Qllantiサ

Recornlne

ndcd

KG/1CM
1

Ｓ

Ｆ

ngle Mode Optical
bre

276.001く ME 4.000/0 143520.00

つ
４ Polybutylene

Terothalate (PBT)
49.01 KGS 2.000/0 24995.95

3. Colourinq Ink U.V. 2.10K(3S 1000/0 1059.29

4. Thixotropic Jelly
Compound
(Fillins/Floodins)

18.82 KGS 1.50% 9554.60

Water Blocking Tape
0.25rnm thickness

44.96 SQM 2.000/0 22500.00

6. Higl: Dcnsiry
Polyethvlene(HDPE)

60.57 KGS 2.000/0 30315.00

7. Ararnid Yarn/Aramid
Filament Yarn

1.20 KGS 2.000/0 612.00

Water Swellable
Yarn

1.08]く GS 1.000/0 544.39

9. Water Blocking Rib

Cord/Aramid Rib
Cord

0.50 KGS 1.000/。 252.50

10. Hot Foil Markillg

Tape Wllitc/Black

1.05 KME 2.000/0 525.00

11 Wooden Drums 1.00 No 0.00°/0 63.00

1

¶
憫
胸





Mlnistry Of Heavy lndustries&Public Enterprises
Departrnent of Hea∨ y lndustry
TSW(B)SecuOn

Subject:Application of M/s Azad Engineering ltd′ Hyderabad for
ratification of norrlns of AA no 091oo61984 dtd 06-05‐ 15.

DES― I′  DGr¬「 may kindly reFer to the above mentiOned
‖censes of M/s Azad Engineering ltd′  Hyderabad,丁 he firrrl has
represented vide their letter of dated 28-01-16 which is sirnilar

to the inforrmation subrnitted for AA no 091oo60956 dtd 12‐ 09-
14.丁his Office has same comments as that of AA no
0910060956 dtd 12-09-14.

DGFT′
「
l~DO r DES― I)

Deptt,of HI′ uo No3(182)/15-丁 SllV(B)

Development officer
15-02-16

dated





nr I r.\ tu:-{cor:^f n'*-({

Government of India
i\4inistry of Communications and Information Technology

Department of Electronics and Information Technology
Electronics Niketan, 6, CGO Complex

New Delhi-110003

:崚2S4

Sub:lllllil‖

:「
烏ま1』l:港¬」:;llt:11:x].1;:itil::11111111」 ::‐ぶ・じ塩ll£III:‖:s

Rctrence DGFT I.D.No.01/80/050272AM16芯三ζ:.1,i.1:`::絶 :・養 :チぅdil宙dc whch
col■ rnents ofthis Depaltrnent havc becn sought On the abOve rnentioned application oflИ /s. Apar
lndustries Ltd.,ヽ 4umbai for cxport``of Outd00r Duct Cable,''

2.Thc FOB value of exportis Rs.45,180,500.00(US$709,270.00)and cIF value OflmpOrtis Rs

34,354,599.00(US$530,572.00).

3. Thc applicatiOn has becn cxanlincd in thc Departnlent of lnfOrmation Tcchno10gy from

This I)ep」]li[ItI臨鳳 ::l::臨胤
arc esscntial tO manufacture thc cxpOrt product.

ls ofadvance authorizatiOn as f01lows:―

S.No. Descriptiou Ｕ。

Ｍ
Quandty
Applied in

DGFT

Wastage
Recommended
%

Quantity
Recommended

1 Single Mode/Multimode
Optical Fibre

KM 69025 2.5 69025

つ
４ Polybutane Tetraphalatc

(PBT)
KG 14888 つ

４ 14816

つ
つ Thixotropic Jelly KG 5506 1.5 5426
4. High Density Polyethylene

(HDPE) 2.35mm
KG 33728 2.0 33564

5. Linear Low Density
Polyethylene

KG つ
４
９０
０ 2.0 887

6. Ethylene Vinyl Acetate
Co Polyrner

KG Ａ
υ
′
υ 2.0 1597

7. Aluminiurn Trihydrate KG く
υ
Ａ
υ
（
ン
′
， 2.0 ハ

υ
ｎ
ン
И
針

DeitY U.O.No. 17(44)/2015-IPHW dated 10.02.2016

くhi DGFTぅ UdvoQ Bha

膠





.37

Ministry of Heavy Industries & Public Enterprises
Department of HeavY IndustrY

TSW(B) Section

Subject: Apptication of M/s wheel India for ratification of

norms of AA no- 0410160967 dt 31-08-15'

DES-I,DGFTmaykindlyrefertotheabovementionedAAof
M/s wheel India. The firm may be asked to submit following

information as per lechnical deiails appendix 4E in Hand Book

of Appendixes in Ayat Niryat forms'
l..slnoaandbof(ii)&B(b)ofEngineeringproducts.
2. ApPendix 11 A of aPPlication'

B.C.Nayak
DeVe10pment OffiCer

16-12-15

び
ご
３ 欺
欝
誓

霧

饒
ギ
４，
３

教
義

雇

Ｔ

葺
轟
警
覗
響

DG「F,Fl~DO′ NC― I
Deptt.of HI′ UO No 3(198)/15-TSllV(B)        dated





Ministry of Heavy Industries & Pubtic Enterprises

DePartment of HeavY IndustrY
TSW(B) Section

Subiect: Application of M/S Wheel India for ratification of

norms of AA no- 041016A967 dt 31-08-15'

DES-I, DGFT may kindly refer to the above mentioned AA of

M/S Wheel India]tht fit*'s reply of dated 73-02-t6-has been

examined. The iii, nur not replied to point no 1 of this office

letter of dated io-iz-r5. DGFT is requested to get the same to

examine the request'

Theaboveissueswiththeapprovalof]A(KKI.).

o3(198)/15-TSW(B)

― ‐ 。い Ч 7~・
｀

Deve10pment OfttCer
08-03-16

dated





S.r.'ro TS k12-9

DePartment of HeavY lndustrY

NC-l Meeting dated t5l3l2016

NC maY take a view

DvDGFT― DES― l

面311ん

|

(K.K.T:Wan)

lndustrial AdViSer

sloNc- t647lt7 t t^^t A /Qanoat

ID No AA No Name

726 410160035 Doosan Power

725 410160036 Doosan Power





Department of Heavy lndustry
Udyog Bhavan

St、 Nつ 、η77

I._
l, (' ,,
/\...."-v--
i

I

(K.K.Tiwari)

lndustrialAdviser
Dy DGFT′ DES‐ |

丁SVV(B)/3/52/2015  dated 15/3/2016

Sub:AA No410160037 Doosan Power Chennai

EP: 660MW Steam Generator,

This has the approval of JS(RKS)

Relevant pipes /tubes

鏑




